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14. The Applicant Company to serve the notice upon:- (i) concerned

Income Tax Authority within whose jurisdiction the Petitioner Company's

assessment are made (ii) the Central Government through the office of the

Regional Director, Western Region, Ministry of Corporate Affairs, Mumbai

Maharashtra (iii) the concerned Registrar of Companies with a direction

they may submit their representations, if ?ny, within a period of thirty days

from the date of receipt of such notice to the Tribunal and the copy of such

representation shall simultaneously be served upon the Petitioner

company, failing which, it shall presumed that authorities have no

representation to make on the proposal as per Rule 8 of the Companies

(Compromises, Arrangements and Amalgamations) Rules, 20 16.

15. The Applicant Company to serve the notice upon the Official

Liquidator. M/s. MukunJsable & Co., Chartered Accountant is appointed

scrutinize books of accounts of the Applicant Company. Remuneration of

the Chartered Accountant shdll be paid by the Applicant Company within

period of two weeks from today. If no representation is received

by Tribunal from Official Liquidator within 30 days it may be presumed

that Official Liquidator, High Court, Bombay has no representation to

make on proposed Scheme.

B.S.V. Prakash Kumar ember (Judicial)

V. Nallasenapathy Member (Technical)
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